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has been supervised by railway staff or
not, if the prescribed packing- condition
has been fulfilled or not and so an.

(b) Claims are not repudiated on the
plea that water entered through door
crevices. Each individual claim is dealt
with on merits and in the light of railways
liability as laid down in the Indian Rail-
way Act.

(c) Wagons which allow water to
creep inside are mnot considered water
tight.

In view of the answer to part (b)
above, the question of Railways shirking
responsibility for payment for the losses
does not arise.

Stainless Steel Sheets

7295. SHRI K. N. PANDEY : Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) the quantity of stainless steel
sheets for the manufacture of utensils
placed at the disposal of the Directors of
Industries in each State by Central
Government during the years 1967-68 and
1968-69 ; and

(b) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT : (a) and (b). No quantity of
stainless steel sheets for the manufacture
of utensils was allotted during the year
1968-69. The quantities allotted®® various
States in the year 1967-68 are indicated
in the Statement laid on the Table of
the House. [Placed in library. See No. LT—
858/69).

12 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTED COURT ORDERS RE.
ARREST OF DEFENCE SECURITY
CORPS SEPOYS OF COSSIPORE
FACTORY

SHRI 5. M. BANERIJEE (Kanpur) :
Sir, 1 beg to call the attention of the
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Minister of Defence to the flollowing
matter of urgent public importance and
request that he may make a statement
thereon :

“Reported Court Orders repard-
ing the arrest of Defence Security
Corps Sgpoys who were responsible
for firing in Gun and Shell Factory,
Cossipore, Calcutta, on the 8th
April, 1969 and Government's
reaction thereon.”

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Mr. Speaker
Sir, the Magistrate, Sealdah Police
Court, had forwardcd a warrant of arrest
to the Commander, Calcutta Sub-Area
to arrest and produce before the
Magistrate by 23rd April, 1969 the three
Defence Szcurity Corps personnel con-
cerned in the firing at the Cossipore
Gun & Shell Faclory on the Bth April,
1969, for offences alleg:d to have been
committed under Sections 3023071 ndian
Penal Code. The warrant has been
received by the Sub-Arca Commander,

The local Army authorities have
moved the Calcutta High Court against
the order of the Magistrate and also
for a stay order. The Calcutta High
Court is likely to consider the petition
today.

SHRI S. M. BANERIJEE: Sir,
before I put my question I may inform
the hon. Minister that this sad incident,
the most tragic incident, which took
place in Cossipore has resulted not only
in the death of some workers but another
worker, Shri Vishwanath Banerjee, who
was a concealed spectator of the whole
thing has become mad, he has been
admitted to the hospital and no compen-
sation has yet been paid. From the
statement it appears that warrants were
served on the Sub-Arca Commander,
Calcutta for the arrest of these sepoys.
It is also said that the local army
authorities have moved the Calcutta
High Court against the .order of the
Magistrate and also for a Stay Order,
1 want to know whether it is open to
the army officers to defly the orders of
the court, whether right or wrong, and
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not to hand over these sepoys to the
civil authorities for proper action. The
hon. Minister when he was answering
this question in this House quoted the
Army Act. Section 9 of the Act reads
like this :

“MNotwithstandine anything con-
tained in clause (i) of section 3, the
Central Government may, by notifi-
cation, declare that any person or
class of persons subject to this Act
shall, with reference to any area in
which they may bz serving or with
reference to any provision of this
Act or of any other law for the time
being in force, be deemed 10 be on
active service within the meaning of
his Act.™

The hon. Minister's argument was that
in 1962, after the Chinese aggression, a
notification was issued. The Notification
reads :

“In exercise of the powers confer-
red by Section 9 of the Army Act,
1950 (46 of 1950), the Central
Government hereby declares that all
person  subject to that Act, who
are not on active service under
clause (i) of section 3 thereof, shall,
wherever thzy may be serving, be
deemed 1o be on active service within
the meaning of that Act for the pur-
poses of the said Act and of any
other law for the time being in
force.”

After that, when the emergency was
withdrawn, I want to make it clear that
the service conditions applicable to the
regular armed forces are not applicable to
the Defence Sccurity Corps. I can say
that because I have knowledge about
it. The hon, Minister may con-
tradict il it is not like that.

In 1967, when the emergency was with-
drawn, there were certain relaxations
made and the army Act was made appli-
cable only to those personnel who were
in the strategic, sensitive areas, and it
was also made applicable to people like
cooks, barbers, etc., who were serving in
the units. But Cossipore was not in the
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sensitive arca. It has been clearly conceded
by law that in the case of rape or murder,
even an army officer can be arrested and
tried by the civil court. 1 would like 10
know why the magistrate’s orders were not
complied with and why these people were
not handed over to the civil authority
for proper action.

SHRI SWARAN SINGH : I would
not like to go into the legal aspect al-
though 1 had made the position clear.
There is an added reason because the
matter is now the subject-matter of ad-
judication by the High Court.

As to why the order has not been
complied with, it is in a sense compliance
with the order that we go to the High
Court and scek that the order should be
vacated. There cannot b: a better comp-
liance. Compliance does not mean that
whatever any court dces, 1 have no,
right of appeal against the order. It is
really in compliance with that order that
I go to the High Court to get that order
changed. So, this is the best compliance
with the order. Compliance with the
order does not mean that the right of
appeal or the right to go to a higher
tribunal is barred. That is not the
understanding of law, as I understand it.

SHRI S. M. BANERIJEE : May 1
seek your guidance, Sir ? Supposing
there is a warrant against me. There
is a charge of murder under section 302,
and a charge of altempt to murder under
section 307. If these charges are tried
and there is a warrant pending against
me, and if I do not surrender, 1 am
declared an absconder by the court, My
property is attached and even my family
will be in trouble. In this particular
case, the obedience of the orders or
the compliance with the order meant
that they should have surrendered and
then action taken.

it e fomd (7)) : wenw AgET
A TEAT FT TIA ...

MR. SPEAKER : Shri Madhu Lim-
aye must sit down now. There is no
point of order.
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SHRI S. M. BANERIJEE : The
order is that these m2n should have been
surrendered to the legal authority.
Whether the judgement is right or wrong,
Iam not going into that question of
judgment of the court.

MR. SPEAKER : 1 am sure this
point will be raised before the High
Court.

SHRI S. M. BANERJEE : 1 am
putting the question before that stage is
reached there. Now, it is in the High
Court. 1 am not going to question the
High Court. I am only saying about
the lower court. In his wisdom, the
magistrate issued warrants against these
persons who are supposed to be under
the jurisdiction of that court. Whethor
it is right or wrong, itis for the High
Court to judge. But the point is why
they have not been surrendered t> the
civil authority. Does it mean that
in future, an army man, an army person-
nel, can commit 8 murder or any such
offence and he can never surrender him-
self before the court ?

SHRI SWARAN SINGH : In the
scheme of the Army Act, without going
ioto the details or the niceties of the
legal matters, I can say that it is provided
that when the court makes a move to
‘the commander to surrender any person,
then he has got the authority under the
Army Act to refuse to comply with that
order on the ground that there will be a
court-martial which will be the appropriat
authority to try it and action taken on
that basis. But in this case, a further
precaution is being taken to get that
order itsell vacated by moving the High
Court. I do not sce what clse can be
done in this casc.

ot wq fowd : womm wEew, &
¥ @G gEN TEAE WH
aifaey &1 gae  g—w= Sifad |
1 AT FAA 0§ frewa fran
t dv g A firw fear amr @
FIT FHA ATTA W T AT AT
g ¥y g5 g7 gmema ¥ g
aray ! ogaa mei oo w< gfmw-
g N fHww Y o ae
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T e wri & fag Af fear o
gFat 9T | ¥gE  WFEY, WY THA
gy fran dfad, ad o W a@
¥ AzrEE] 1 S geAa A€ W@

MR. SPEAKER : Is that the point
of order ? It is for the courts to decide.
It is not for the Speaker. I do not know
how the Speaker can come in here.

=t gras w99 faedt) o
WETH HEIRY, 9 HAT FY 17 GFY § o
1798 g o, ) JIF1 F 19 KT AA-
g ¥ arg SETaIQO F FgrgEia 97
AR ag w9 &1 Afew sEEr S
T Eg fear & 999 g w4 AR &
T W FT T IR qIER
¥ @ NEEE ¥ WY oF aiw wEn
frgwa fear @ ot agr &t sdw
FWR ¥ 78 WA wIEa ¥ gy
5T fmr g vk ag @ wv ¥ frur
g s ag NE arz¥e wIr A
Wl g9 a7 §...(smwam). afx $1E
At wrer & A fF N s O
& g # freqre &< faan s a= &
g T § AfeT TEC H FW FQ
g, et 7 w1 w1 wew fa ar
&% far, 99 I HI9T guT I9H OF
A fefeas S ag ¥ & w0
S, TF G AOHT AT AET T3
W gEd aE @ WA wrars
T WT AR gAFE AT I A
oTAT T A ZEE g eq ¥ wieeR
&7 T qI9 -l T WO HRY
g S S FAETH FH FO §, IART
wfaF1T 1 77 § WX 9% wigwre
& &7 W9 fFY g7 aF wamed §@
€7 W a9t @ s G
fear @ | SE@H W 9 A €%
X & § 5 9+ w1 i
s BT EFR I Ay §?
o o "awT § wfawr § oy gad
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ST TR AR [T GG 2,
I Ff WA T T, IHIT T
=AEqT § WX A9F AEW ST FH
U § g% SER fag oo A s @

&7

SHRI SWARAN SINGH : Sir, this
is @ matter which is somewhat outside
the scope of the present Calling Attention
Notice, but as this is a matter which is
before the country and which has aroused
certain feelings of emotion I would like
to clarify the position.

The Central Government is fully
competent to appoint a Judge under the
Commission of Inquiry Act. It is true that
it has concurrent jurisdiction and if the
State Gowvernment had appointed or
constituted a Commission of Inquiry then
it would not have been necessary for the
Central Government to appoint a Com-
mission of Inquiry. But you might recall
that when I answered the Calling Attention
Notice, soon after this unfortunate inci-
dent, on the floor of this House, this
matter was raised in a form in which it
was urged that the Centre should constit-
uate a Commission of Inquiry. I responded
to that and the Commission of Inquiry
was constituted. I hope that the State
Government would cooperate with this
inquiry because the State Government is
equally interested in coming to a finding
about the exact details of the incident,
how it happened, who are involved in it,
who was at fault, what is the gquantum
of fault of those people and so on, All
these are complicated questions of law
and fact and it is hoped that the State
Government also would cooperate in this.
As a matter of fact, when ths Chief Mini-
ster of West Bengal and the Deputy Chief
Miniter were here they did discuss
this matter with ms. They told me that
they will go back and onsider all these
aspects, after which the West Bengal
Government will take a decision. If this
mattes is being discussed in this form I
would not like to add anything further
by taking a stiff attitude one way or the
other.

st geeaTe dayw - 41wt
wIg g S ar AN ¥ o @
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AT ? s wWigET wigFT @ g ar
77 FT 9 s I wiaF A
@t 7y Ffrg—zas1 Gaer FHa )

MR. SPEAKER : They are negotiating
now. I do not think you an embarrass
them now when they are talking about
the matter.

st vy o g (feeet aX1) -
SIS WEEY, qE W qTHeT § TR §
iy amAagna g i og
fgaest &1 & | waT BT mAAdT B
wfast &, ag 9 S & § aw
A Tifgr | TER gEw A€t A A
" i wrar o | 3 A s
F1 g¥7 frar a1 ag fafed oY ofier
afaw # § ar 7.

SHRI S. M. BANERIJEE : They are not.

st wETeTS g ;A1 S Free-
Frzamw ) e weEa @ @
T 9T BIAT FUN F $F o A
A § W w9 & A g | wed @
gh ag %31 § 5 ¥ S&Ew &t
g =& wFr =g | R TAEEe
AT Iz TatEE & Fomig 1@ s
¥ava T O Tifgy 1 ag LA
Ao o AT F A @ W
FEH (IO K R TR '
THRE ¥ 99 ¥ § Y W IuE A
T TR ¥ FamE £11 7 Eigme
Y aTF § 1 Tifgr—a2 AT
NG N I N AT A)
73 9% 2 f &tz 19 FEw OfF-
fera Fag T AN &1 W AR Y
whr g0ET #§ oY wiE gwr SEwr
faum & fag e T W Wk
suET FHIETE W & | 98 aga 1@
< § safog o 39F yow # 7 oF
afes @Y st sHA S AT g A
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SHRI S. M. BANERIJEE : A commis-
sion has- been appointed for inquiring
into that incident.

MR. SPEAKER : Let him come to
the question.

SHRI KANWAR LAL GUPTA : Sir
am | not releveant ?

¥ f§ 2z Tdee gga griamee
FAT gAY & Tt ¥ w9 ¥ srdar
¢ fr fediaest i 379 Y T@aT Y
TR wEAE &G wifge

.. (e ...

SHRI JYOTIRMOY BASU : (Dian-
nond Horbour) Sir, irresponsible utterances
should not be allowed in this House,

SHRI KANWAR LAL GUPTA : Sir,
vou should control them,

SHRI JYOTIRMOY BASU : What
he is saying is highly irresponsible.

SHRI KAWAR LAL GUPTA : I say
it with a fuel sense of responsibility.
TR dwet afgal ) o gz @
3 oy mE s wfe ) wea)
TV YA F AR AF I 9 ST
TAAT ITES £ | ... (ST ).

MR. SPEAKER : I would request all
of you, including Shri Jyotirmoy Basu,
to resume your seats. If anything is said
which is not palatable to Shri Basu, he
should not object to it...

SHRI JYOTIRMOY BASU: Sir, I
am sorry I have to hear such things from
you... {interruptions)

MR. SPEAKER : Shri Hiren Muke-
rjee.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampor) : I stood up earlier.
1 am on my legs.

MR. SPEAKER :
Hiren Mukerjee.

1 have called Shri
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SHRI H. N. MUKERIJEE (Calcutta)

North East) : sir, I was expecting you to
intervene. When patently  irrelevant
accusations were made against a State
Government, highlighting a certain dep-
lorable incident which, by the way, is
completely  contrary to facts, 1 was
expecting you to intervene and now
you are suggesting, I am very sorry to
have to say, that the provocation came
from our side.

MR. SPEAKER : Not provocation.

SHRI H. N. MUKERIJEE : Will you
please regulate the debate znd prevent
members like Shri Kanwar Lal Gupta
from making this sort of statements and
wild allegations ?

st gen wT wHAm (I ) ¢ A
ooy feaT 8, 9EF1 FEA Y g WM
QF 78 aFa & | ... (swagm)...

7 AT O YA : € TAAHE &
a ¥ HG 9 T g ag gR w7
gfaF g 1. (m@Ewm)... T @
T F1 QAT g § AR gEd
7 TIAHEE F) A § | T )L
TAAeIE & AT § pod wam @y,
g g ¥ g g & Tl |

MR. SPEAKER : I would request
both sides to remain calm.

SHRI H. N. MUKERJEE : This can-
not go on. I do not intervene unless it is
s0 very important...(interruptions)

ot g% T WA : gH W IaAT
wfgwr< & foamr s a1

SHRI1 H. N. MUKEERJEE : Who the
hell arc you to question me * 1 also
represent a party.
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SHRI KANWAR LAL GUPTA : 1
am also a member of this House and a
member of a political party...(interruptions)

SHRI H.N. MUKERIJEE : Do mot
talk -about such incidents so light-heartedly.
(Interruptions)

MR. SPEAKER : I would reguest
Shri Jyotirmoy Basu to resume his seat.
Shri Gupta has asked the question. Let
the reply come.

SHRI JYOTIRMOY BASU : What
question are you talking about ? Which
judicial ioquiry 7 Sir, he is using the
House for maligning a State Government
and you are allowing it...(/nterruptions)

MR. SPEAKER : I am definitely
allowing the question. [t is my right to
allow that question. You cannot control
‘Me... (interruptions) Please sit down. You
want to control me also ? No, that would
not be allowed here in this House. Every
bhon. Member has equal right in this
House ; it is not his prerogative alone to
interrupt and ask questions...please sit
down... (interruptions) I have heard
Hiren Babu. (Imterruptions) Please sit
down now.

SHRI JYOTIRMOY BASU : You
encourage these things... (Inferruptions)

MR. SPEAKER : After All if some
body makes some allegation, some digni-
fied objection, by some leader of the party
doing it, 1 can understand...(Interruptions)
Mo please. I am warning you again. You
must sit down. I am on my legs.

SHRI JYTIRMOY BASU : I don't care
less for you...(Interruptions)

SHRI D. N. PATODIA (Jalore) : On
a point of order, Sir. Is any hon. Member
of the House permitted to tell the Chair
that he does not care less for the Speaker?
I want a ruling on that. (Interruptions)

st S WS 0 A9 A -
e @ 99 # ANEE wWET
I W@ &1 Wy N g ¥ A
FETEN |
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SHRI JYOTIRMOY BASU : There is

a judicial inquiry being held. you are

allowing these things on the floor of the

" House. He has on right to do so.

(Interruptions)

SHRI SAMAR GUHA (Contai) :
This gentleman called me a C.I.A. agent
when I raised the issue of instituting an
inquiry into the Rabindra Sarovar affairs
«.(Interruptions) Will he call Mr. Jyoti
Basu a C.ILA. agent because he has now
agreed to judicial inquiry ? (/aterruptions)

MR. SPEAKER : Will you kindly sit
down now ? May I request all of you to
sit down ?

SHRI SAMAR GUHA : At any
mention of the Rabindra Sarovar affairs,
why do these people flare up ? Itisa
shame for all. It is not a political matter.
Why should these people flare up at the
mention of it ? It is a national shame ; it
is a shame for Bengal ; it is a shame for
all... (Interruptions)

MR. SPEAKER : Order, order. May
I request all of you to sit down ?

SHRI JYOTIRMOY BASU : You
are a party to this...(Interruprions)

SEVERAL HON. MEMBERS rose.—

MR. SPEAKER : I request all of
you to sit down ?

SHRI NATH PAI (Rajapur) : Has
the so-called leader got anything to say ?
(Interruptions)

SHRI M. L. SONDHI (New Delhi) :
Let the prime Minister speak... ([Interr-
uptions)

SHRI KANWAR LAL GUPTA : He
says that the Speaker is a party to this.
It is a surious allegation. He must with
draw it. You name him, Sir...(/nrerruptions)

MR. SPEAKER : Order, order. Shri
Hem Barua wanted to say something.
Will you kindly sit down ? How canl
hear if 10 or 15 people shout like this ?
I have called shri Hem Barua.
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SHRI HEM BARUA (Maugaldai) :
We have noticed this noise and we find
Mr. Jyotirmoy Basu has been insulting
the Chair like anything.

SEVERAL HON.
Shame, shame !

MEMBERS :

SHRI HEM BARUA : May I, the-
refore, submit that all the remark s that
have been made against the Chair should
be expunged from the proceedings of the
House ?

SOME HON. MEMBERS : No, no.
(Interrnptious)

st $AT wW oA 0 W JEAE
efasia ag ¥ ag #er s ¥g7 W ¥
TN FE A @ &1 ;@AW
Hifgs o &1 51 g A @
¥ i wfar gay fodr aw @Y
=ifed otz g% sa%r wre wo wifgh
o+ faars sraarEr @ fgd

St WonYo WAl : ¥ qigT Wg
wriz 7z & 5 iz adme R A #
Y FwT 7 frar o ek Ak E A
waTrt A 3 fv 3wt o g g SwE
od ¥ fax % 99T § 1 oF Rl
qaigE &1 a4t § ag W € § )

o faw o ar, #F e
fear a1 A $AT A TD@ F
IR ¥ fF FrdiqR g4y,

MR. SPEAKER : Why are you going
to that ? That is a different point Let me
finish this.

This has become a bad habit. I do
not know how to deal with it. (Inrerruption)
1 do dot want any suggestions ]| am on
my legs.

st fower & (wgEdt) ;- W
Fg AW F g 2 W §)1 (wwwaw)

MR. SPEAKER : Order, order. It is
a question of individual. 1 do not blame
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any party for this. I am sure...(Infer-
ruptions) 1 do not know what he is talking.
Every time he gets up and says something.
He does not want to hear what I am
saying. I want to eliminate the party from
some elements who are irresponsible and
go on talkipg irresponsible things in the
House. I wadt to eliminate the parties.
Parties will not encourage this, I know.
Mr. Basu, in particular, 1 have been
noting, has been repeatedly doing this
against the Chair also. I regret about it.
I will only reprimand him. I do not want
that the party}must take note of this. I only
reprimand him. This is regrettable, unfor-
tunate, and this sbould not be repeated in
future ; otherwise, a serious notice will be
taken by the whole House. (Inttrruptions)

SHRI JYOTIRMOY BASU : Please
give m: a chance to speak. You have
made an one-sided statemcnt. you must
give me a chance to speak. (Inrerruptions)

it YugTE wE (FHOE)
A & A § A ST o g 9w
F1 73 THARA  FLT |

ot Ho ®to wwall : HAAIT SferT
g R AF Ay F fad g e
s A g1 ¥ X N gme fea
a1 qg yafad agf fv o7 w6 feta v
F | gratfs w57 A fvar ganr
fmFs @R I @t Faw
¥ AT g7 | A it 9@ @ fag
WA WY, I WA A AN
a3 aY 32t Fz1 @1 i F i ag wrar
gEaE Hweor mar g fagar e &
TR F K g5 g W I §
qiferariz & se0 A1% NH A,
o= & g g fs wmee Fa e
1% oo @ srr 93 fa §, s o
g wrars @ § 1 (sawaw) wifaie
H oy Y IW A ey |

# vz @r a1 oz a0 AT
ATHAT OF AT FHEA F 09 g, ;e
NE & o7 F TFE A qAAAT F4
arer ofr # qiff & afr g # feedt
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AAA SifT 79 ¥ faars TR AT
At frar ) AfFr A sgmraEar g 6
g W A ferl 1 oA A&
gy A Al g ) o ver H... (wwwwr)

SHRI KANWAR LAL GUPTA : On
a point of order.

SHRI M. L, SONDHI : What is this ?
There is no leadership here. The Leader
is not making any efforts to assert the
dignity of the House. 1 make a submis-
sion, I make a point of order. Let the
Leader of the House get up and say some-
thing. (/nterruptions)

&t waTeTS g - At TSl B
JFT 91T |

ot *fe o . weaw wEEE, w9
8% 35 U FT gad g7 dfog =
FATHF T 1 |

ot @o o wAsit : & wyra F wgAT
qMRAT E... (waweT)

st wATeTS T C 4g AE &Y
gFar fe g@ IHC T aTT qg A
TR I TaE | WWIRY
18 T ) =i T 9wy €, 97
g g

st WodlTo WA : wiYer ¥ 18 &rer
FaEw ¥ wodr S0 gw ¥ A ¥
Sf =T FTX FT Fgr 97 | (SwAw™)
& wre Y sfer argar § (swwww) o

MR. SPEAKER : There is bound
to be a little excitement now and then.
After all we should not cross the limits.
There was some reason for excitement.

Now at least let us restore calm in this
House.

SHRI J)YOTIRMOY BASU rose—

MR. SPEAKER : [ am still on my
legs. My only fear is whatever you want
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to say tomorrow, You can say, not to-day.
I know Mr. Jyotirmoy Basu for two years.
I have studied him. Tomorrow whatever
yo want to say think about it calmly. You
will kindly put the question without insi-
nuating.

=it wata™ g R FA Afa-
fow @are § s & o4 wERT & ST
aEAE | W HIwag I ™
T ¥ i fedrm g dmw Wk
¥aL Ul | §, IA%T 3F syaedr @Y
o TSE T A 2 ¥ 1w IEIR
¥ Fa¥e 7 Wi, 59 & fag @4 wRe
T FEA IS WE ! FATAg FAT A
gfads s A §fom & % #Y
w1 wfes max fadr ? g@a @@=
ag & e ot ety g & wHATQ
Tt § w19 Fx § 9H o fere-
ATEXST |7 T § A8 T W Wi agh
9 qg AN 3F § FTH FT g%, 39 71
e v F forg 7F wERm W@
T ST @R AN A Az g v
ot AEET A AT I & T F
Ty S AT FY I F4T O A AT A7
TH ¥ 81 UET &9 R S e
sriard grft ... (sreaw)

SHRI SAMAR GUHA : Mr, Jyotir-
moy Basu is instigating everybody from
here. It is not decorum on the part of
any member to do like that. Unless you
control such a member, even a dignified
man will become undignified.

MR. SPEAKER : There is bound
to be difference of opinion in a parlia-
mentary democracy. [ know Mr. Samar
Gubha. If you call some one as CIA agent,
naturally he will get angry. They even
fall out with the Speaker at times. Let
us calm down a little. After all you have
to tolerate each other. There can be no
complete agreement. ~ What else can
the Chair do ? I would appeal to you.
There are bound to be differsnces.
Even then you will have to tolerate
each other,
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st wagETe q: A wfad
aTe g ¢ o §eT ol Rz ¥ fa-
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SHRI SWARAN SINGH : I am glad
that the hon. Member has raised this
question of the functioning of Control
projects in various States. It is true that
there are several projects in the industrial
sector, in the defence sector and several
financial institutions which function in
various States. And, the whole of our
constitution, the whole of our federal
structure, is based essentially on this, that
both the Centre and the State Govern-
ments are to discharge their responsibili-
ties in a conscientious manner, according
to the constitution and it is on that basis
that we should expect the State Govern-
ments to ensure that they discharge their
responsibilities and they also recognize the
scope and the area of jurisdiction of the
Central Government., There cannot be
any cut and dry solution, Some new pro-
blems have been thrown up. Some new
strains have developed and 1 don’t think
that it should b= beyond the genious of
our country’s statesmen and publicmen
to find a satisfactory equilibrium which
might be answer for the various strains.
I am not pessimistic. I think it is possi-
ble, even within the present Constitution,
within the present framework of law and
exercise of authority and jurisdiction to
finda satisfactory answer to meet the type
of situation which has been mentioned by
the hon. Member.

On the second point, he has again raised
a very important question as to whether
the functioning of executive authority in
any particular State or in any particular
area is likely to result in the Central Sec-
tor employees getting demoralised. It will
be extremely bad if that situation deve-
lops and the State Governments, even in
the exercise of whatever type of executive
functioning, have to function ina legal
and constitutional manner.

1 do not see any difficulty if their
functioning is within law and within
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constitution as to why anybody should
feel demoralised. It is [true that if the
functioning is in a high-handed or extra-
legal or extra-constitutional manner, then
another situation can develop. We are
proceeding on the basis that the functio-
ning will be within the law and within the
Constitutiof.

That is what we have been assured by
the Chief Minister and the Deputy Chief
Minister of West Bengal,

Now, on the third question as to
whether we will continue to pursue in the
courts and according to the constitution
and law the various remedies that are
open to us, obviously, we are all wedded
to do that. We are committed to do that.
All of us have taken the oath for that
and we will contipue to pursue the solu-
tion of these problems according, to law
and according to Constitution ; but we
would continue our endeavour to get the
fullest cooperation of the State Govern-
ments also.

SHRI MATI ILA PALCHOUDHURI
(Krishnagar) : I would like to know one
or two things about this regrettable affair
in Cossipore...

st gEHETE STAW . ST F AG-
«F FY I FU A HIET R

SHRI MATI ILA PAL CHOUDHURI :
Sir, there was one thing that their Lord-
ships, in the Calcutta High Court, obser-
ved. They were Mr. Justice Amaresh Roy
and Mr. Justice S. N. Bagchi and others
of the Calcutta High Court. Their Lord-
ships wanted to know from the state
Government counsel whether there was
any necessity for the police to handcuff
Mr. Chakravarti as was alleged by him in
his petition. Handcuffing is a serious
thing. This incident happened inside the
Cossipore factory, the jurisdiction of
which is entirely with the Centre. What
did the Central Government do ? (Interru-
ptions). I want to know what steps the Cen-
tre proposes to take to see that the emp-
loyees belonging to the Centre are not
subjected to such indignities as to be
handcuffed when nothing has yet been
proved against them... (Inferruptions).
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Is there any dialogue between the State
and the Centre in regard to Central juris-
diction over the various factories. There is
not only one, but there are many fecto-
ries. Otherwise, people will be demora-
lised, if they cam just be treated like this
by the State Government and handcuffed ?
They have a right to be cour-martialled;
otherwise the law must take its own
scourse

SHRI SWARAN SINGH : I agree with
the hon. lady member that law should
take its course. She asked me what do
we propose to do ? In this particular
case, the action that we took has enabled
now the lady member to quote a sentence
from the observation of the High Court
Judge. We took up these cases in courts
of law. Four persons were arrested. One
of them was released by the Magistrate,
We had to go to the Sessions Court and
two were released on bail. For the fourth
officer, we had to go to the High Court.
He has also been released on bail. I have
seen the press report. I have not seen
the certified copy of the jadgment. But
I have seen the press report of the obser-
vations which are said to have been made
by the hon. Judge of the Calcutta High
Court. This is really a pursuit of legal
remedies that are open to the Government
—~Central Government and State Govern-
ment—and we will be perfectly satisfied
if the State Govetnment also pursues
legal remedies. Even about interpreta-
tion of law, there can be a difference of
opinion. But that is capable of being sor-
ted out by the High Court, by the Sup-
reme Court, and by the functioning of
the Courts which interpret the legal
aspect,

About hand-cuffing, if the press report
is correct, the Judges of the High Court
have already given their opinion and it
is for the West Bengal Government to
be the wiser as a result of those obser-
vations.

12.42 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF DEVE-
LOPMENT COUNCILS FOR
INORGANIC CHEMICAL
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INDUSTRIES AND HEAVY
ELECTRICAL INDUSTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (THRI BHANU
PRAKASH SINGH) : On behalf of Shri
F. A. Ahmed, I beg to lay a copy each
of the Annual Reports of the following
Developments Councils for the year
1967-68, under sub-section (4) of section
7 of the Industries (Development and
Regulation) Act, 1951 :—

(1) Development Council for Inor-
ganic Chemical Industries.

(2) Development Council for Heavy
Electrical Industries.

[Placed in Library. See No. LT-841/69]

SHRI N.K. SOMANI (Nagpur) :
May I say something on item No. 3 7

MR. SPEAKER : Unless there is
something objectionable, there is mno
discussion usually on Papers laid on the
Table.

SHRI N. K. SOMANI : If you allow
me, I would like to say something. Yes-
terday, Shri George Fernandes made an
observation that the reports of the vari-
ous Ministries, delegations and Develop-
ment Councils are being unduly delayed
and the Government of India is very
carcless in its ways. I would like to
bring it again to your notice that 1967-68
expired at the end of March 1968. I
know that these Developments Councils
have absolutely no status because their
recommendations are always ignored.
Now after thirteen months, their reports
are placed here. May I know from
the hon, Minister why he took thirteen
months to lay these reports on the
Table of the House when most of other
Ministries have already field their reports
for 1968-69 7

SHRI BHANU PRAKASH SINGH:
1 shall try to find out the reasons and
inform the hon. Member. ’



